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r e p o r t  OF I J.c. ENQUIRY
COMMITTEE—concld.

BIr. d u u rm an : We w ill take up d is
cussion on the Report of the  Indus
tr ia l Finance Corporation E iq u iry  
Committee raised by Dr. Lanka 
Sundaram  on the 4th M arch 1954. In  
regard  to this, the time fixed is about 
an  hour and I propose to give forty  
m inutes to the hon. Deputy M inister 
and  th irty  m inutes to three speakers 
—ten  m inutes each.

The Deputy M inister of Finance 
(Shri A. C. G iiha): How many m inutes 
for me. Sir?

Mr. Chaim ian: Forty m inutes for 
him. We will adjourn a t 7-40.

Shri Raghavachaii (Penukonda): 
In  the O rder Paper th a t was circu
lated, it was stated tha t the discus
sion would be from 6-30 to 7-30; you 
now  say—till 7-40.......

Mr. Chairman: This is not unusual.

Shri Raghavachari: I wanted to
know whether you are extending the 
tim e.

BIr. Chairman: Yes, the House will 
adjourn at 7-40. Shri Bansal.

Shri Raghavachari: Have you as
certained the wishes of the House?

Shri Bansal (Jhajjar-R ew ari): I
th an k  you for allowing me this op
portunity  to participate in this de
bate. I m ust tell you th a t when I  
was listening to the speeches made 
the other day, a sense of pes
simism and disappointm ent crept on 
m e as regards the fu ture of indu ttria l 
development of our country. This 
Industrial Finance Corporation which 
has been working for the last few 
years has had, in my opinion, a very 

good record of service. W hen some 
complaints were brought to the notice 
of the Members of this House, they 
raised  those points in  the debate when 
th e  Act was being amended and 
subsequently a Committee was ap
pointed and now th a t th a t Commit
tee  have had enough time to go

through all the points it is only proper' 
th a t we consider the report im par
tially. I am sorry to say th a t those 
hon. friends who participated in the 
debate neither did carefully go 
through the Report of the Committee- 
nor did justice to the opinions and^ 
views of the Board which were circu
lated along with the Report. The- 
Committee has dealt with the com
plaints in four chapters—chapters 3. 
4, 5 and 6. I will take chapter 3 
la ter on because the bulk of the com
plaints are dealt w ith in chapter 4. 
In this chapter, the Committee has 
taken note of nine complaints and 
I have gone through all these com
plaints very carefully and in every 
one of them, excepting in one, the 
Committee have completely exonerat
ed the  Industrial Finance Coipnra- 
tion. I do not want to take the tim e' 
of the House by reading the views of 
the Committee on these nine com
plaints but lest I am doubted, I w ill 
point out a few observations of thfr 
Committee in this chapter. I would 
particularly  invite the attention of 
m y hon. friend, Dr. Lanka Sundaram  
to these observations.......

Dr. Lanka Sundaram  (V isakhapat- 
nam ): On w hat page?

Shri Bansal: If you read page 20,. 
referring to complaint No. 1, ther 
Committee says :

“The scrutiny of rejected loan 
applications carried out by us 
does not indicate th a t the Cor
poration entertains any b ias 
against industries established o r  
proposed to be established in 
backward regions” .

About complaint No. 2, the Com»- 
m ittee says :

“The Constituent Assembly re
cognised that the Central Cor
poration should confine its activi
ties to comparatively larger in
dustries only while the interests 
of smaller industries will be look
ed after by the State F inancial 
Corporation*...**
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This was in reply to the complaint 
^ a t  the Corporation has given assis

tance to large industries only. I  now 
come to complaint No, 3 th a t the Cor- 
I>oration has not helped in the dis
persal of industries. The Commit
tee 's finding on this is :

“We do not th ink  th a t it is a 
function of the Corporation to 
regulate the dispersal of indus
tr ie s .......

I can go on like this but I have 
only ten minutes and therefore, I 
request the hon. Members to go 
through this chapter very carefully 
themselves.

Dr. Lanka Sundaram: Will you
read pages 8 to 12 .......

fihri Bansal: I  have read every
thing, You have had your say and 
please do not interrupt; I will come 
to tha t point also.

An Hon. Member: I t is a waste of 
time.

Shri Bansal: In  this very chapter 
the Committee referred to another 
complaint although they have not 
serialised it as a complaint. A com
plaint was made in this House th a t 
the co-operative societies were dis
crim inated against. If he reads para 
8 on page 28. he will find:

“Applications from co-operative 
institutions have not been forth
coming.”

Even so one loan was granted to a 
co-operative institution.

Then in chapter 5, the complaint 
was made th a t in one case a loan was 

d v e n  where the managing agency 
did not have a substantial interest in 
the  company. I t is true th a t the 
m anaging agency, as suggested, did 
not have a substantial interest bu t 
th e  partners of the managing agency 
had substantial interests in th a t 
company and this is mentioned clear
ly  in  the  reply of the Board to the 
Committee’s aUegations. A refer«M?e 
to  th a t will be found on page 4 of 

th e  Report of the Board.

In  Chapter VII—which should be 
ac tu a ry  Chapter VI because thig is a 
m isprint in the Bei>ort—the com
plaint is made th a t the Corporation 
did not apply uniform  criteria to all 
the loan applications. H ere I would 
respectfully subm it for the considera
tion of tshe House th a t where finan
cial transactions running into lakhs 
of rupees are involved it is not possi
ble for any responsible institution 
to  apply uniform criteria. I t is not 
any dispersal of charity  to displaced 
persons that uniform  criteria have 
to be applied. I am sorry th a t my 
hon. friend the Chairm an of this 
Committee is not here. B ut in  cases 
where industries are concerned, where 
large loans have to be granted, a 
num ber of considerations have to be 
taken into account. And those conr 
siderations are bound to differ from 
persons to persons, from the nature 
of the concern, from the establish
ment, from the size of the establish
ment, and so on and so forth. I can 
quite well conceive tha t there may 
be two concerns of equal standing, 
but one may be managed by a manag
ing agency firm which may not have 
a high reputation. I would think 
twice before giving a loan to it. even 
though on other grounds It m ay be 
equal or superior to the other appli
cant, Therefore, to say that this 
Corporation did not apply uniform 
criteria in every case is in my opv 
nion not doing justice to the n^cure 
of work and responsibility of the 
Corporation.

The m ain gravamen of the charges 
against the Corporation is in Chapter 
III concerning the specific allega
tion that the bulk of the loans grant
ed by the Corporation was to those 
people who were directors of the 
companies and also were directors 
of the Corporation. The sentence is: 
“From  the list of names of Directors 
on the Boards of borrowing concerns, 
furnished to us by the Corporation, 
we are constrained to atate th a t 
though t t e  loans from the Corpora
tion were not confined to . any parti
cular group of capitalists, there is no 
4 enjiing the fact tha t « '.arge part of
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TShri Bansal] 
lihe loan applications was from  big 
tousines^s an d  their associates.”

Sir, in this connection I have al- 
Teady read  out the views of the 
Committee on page 2 1 .

Again, when they are, in paragraph 
52, dealing w ith this specific ques
tion  a t length they say it was not the  
ibusiness of this Corporation to deny 
loans to larger concerns, because this 
Corporation was actually constituted 
to  help larger enterprises. And 
therefore I really  do not understand 
why the Committee are “constrained 
to state” . I  should have imagined 
th a t it was a plain statem ent of fact; 
and why should they be constrained 
to point i t  out? I have come across 
sim ilar contradictions in this Report, 
and I come to the conclusion th a t 
the  Committee was suffering from 
a split personality. I t had before it 
a num ber of complainants, and it 
was all the tim e listening to those 
com plainants and not giving enough 
opportunity either to the Board or to 
the individual Directors of the Board to 
go into those complaints and reply 
to those specific charges. I should 
have imagined th a t if  this Corporar 
tion w as giving loans to big industrial 
enterprises, it  was doing just the 
th ing  which this House, or the Con
stituen t Assembly (Legislative) 
which preceded it, w anted th a t Cor
poration to do.

Another charge is made th a t in a 
num ber of cases—^four cases are 
pointed out here—the loans were 
given to concerns in which the Chair
m an of the Board was interested, 
either in the managing agencies of 
the  companies directly or was a 
d irector on their boards. There was 
nothing in ttie Act which debarred 
the Chairm an or any Director of the 
Corporation from  taking loans from 
the Corporation. Over and above 
tha t, these facts were in  the know
ledge of Governm ent. They w ere 
brought to the notice of Government 
th a t these applications are from 
people who are directors of these 
companies and also happen to  be

•directors on the  Board 
C hairm an of the Board.

or is thft

Mr. Chairman: The hon. Member 
has already exceeded his time.

Shii Bansal: 1 will come to the  
concluding portion of my story. We 
a re  soon going to have two more 
Corporations more or less of this very 
n a tu re  in this country. If this House 
is thinking in term s of large scale 
industrialisation, in term s of pro
gress, under the Plan, in the P lan  
period, it wiU not do to enter into 
such carping criticism and not to 
recognise the genuine work where it 
has been done? If this is the way 
we are going to deal w ith public 
m en, Government servants, econo
m ists, leaders of the co-operative 
movement, I do not know w hat the 
fu tu re is going to be of these two 
■corporations. Criticise. It is our 
r ig h t to criticise. I think genuine 
criticism  helps. But to criticise w ithout 
any  sound reason, just to criticise for 
criticism ’s sake is not going to help 
anybody. We know th a t our P lan 
is  falling short of the targeted figures. 
Why? Because the officials today 
a re  reluctant to take any responsi
bility. I know w hat the achievement 
of the Committee is. This Corpora
tion was granting loans for the last 
five years. The loan granted was 
Rs. 3*42 crores in 1949. Rs. 3*77 
crores in 1950. 2 38 crores in 1951. 
Rs. 4-4 crores in 1952. It came down 
to only 1-43 crores in 1953. This is 
the direct result of the Committee. 
Because, we take all initiative from  
the people who are carrying the respon
sibility. Therefore, I would appeal 
to the House to always m aintain a 
sense of proportion when they are 
criticising things. If a man does 
wrong, do criticise; do go a t him. 
B ut we m ust also recognise th a t we 
have to carry this country forw ard 
with the co-operation of everybody 
concerned, with the co-operation of 
our officers, w ith the co-operation of 
our economists, w ith the co-operation 
of the people who are in charge of 
the co-operafive movement, and »o t
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the  least, w ith the co-operation of 
the businessmen.

Shri M orarka (Ganganagar-Jhun- 
jh u n u ) :.!  w ish to begin my speech by 
saying a word about the ra ther unfair 
criticism  made by the hon. Members 
in the Opposition, about the Manag
ing Director of this Corporation. 
A part from the well established tra 
nsitions of this House not to make any 
personal criticism against anybody, 
much less against a person who is 
not a Member of this House, and 
who cannot answer the criticism, I 
th ink , even on the m erits, the entire 
critic ism  was unfounded and had no 
relation to facts or reality. W hat 
was the criticism? The m ain criticism 
was th a t the Managing Director has 
a  lot of powers, that he is the centre 
of gravity, and that he is all in all. 
Even assuming for a moment tha t 
this criticism is correct, whose fault 
is that? As the House knows, the 
Managing Director derives his power 
from three sources; firstly from the 
Corporation Act itself, secondly from 
the Board of Directors, and thirdly 
from  the Executive Committee. If 
you feel tha t the Managing Director 
has powers which he should not have, 

J  th ink the blame lies w ith one of the 
-three sources or with all of them. 
*The blame lies w ith the  person 
giving the powers and not w ith the 
person to whom the powers are given. 
Sir, I ask a question of the hon. 
Members who have made the critir 
cism: is there a single instance in 
which the Managing Director has 
exceeded his authority, or toe has 
gone out of the way to do anything 
during  the course of the discharge of 
his duty? I ask a second question: 
Is there anything that they could 
point out wherein the Managing 

"Director is personally interested in 
any loan to any concern, which was 
■sanctioned during the course of his 
regime? I am sure the answer to 
these questions is bound to be in the 
negative. Therefore, any criticism 
m ade against the Managing Director 
personally has no relation to tru th  
o r  facts.

Sir, now coming to the report pro

per, I th ink  the Government have done 
the right thing in accepting some of 
the recommendations and suggestions 
of this Committee. I also appreciate 
th a t some other recommendations of 
the Committee, could not be accepted 
by the Government straightaw ay 
w ithout changing the Act. But, there 
are some appreciably simple re
commendations which, in my humble 
opinion, the Government could have 
accepted, and which the Government 
have not accepted. I say tiiis be
cause I feel th a t the acceptance of 
these conditions is very vital for the 
proper functioning of this Corpora
tion.

I  will first take paragraph 48 ol 
the report which says:

“The rigiit to appoint Directors 
on the Boards of loanee com
panies is a salu tary  provision and 
should be more generally observ
ed.”

To this the reply of the Government 
was that the Corporation does exer
cise the right of nominating Directors 
on the Boards of the loanee compa
nies as and when they feel necessary.

A little analysis would m ake the 
point clear. Out of 103 companies 
which have been given loans, only 23 
have nominated Directors of the Cor
poration on their Boards, and these
23 companies represent slightly more 
than  Rs. 5 crores out of the total of 
Rs. 15 22 crores which have been 
given as loans. Then, Sir, a comr 
pany which got a loan of only 
Rs. 70,000 has been given a Director 
to represent the Corporation, while a 
company which has been given a loan 
of Rs. 65 lakhs has not been given 
any Director. Even among these 23 
companies, one Director represents 
eight companies, another Director re
presents six companies, the third
Director represents four companies 
and the fourth represents three com
panies. In  my himible opinion IMs 
rule should be uniformly applied to aH 
loanee concerns without any discri
mination. At the most some financial 
lim it may be prescribed, and any
company which is given a loan of
more than  tha t sum of money m ust
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necessarily have a representative of 
th e  Corporation on its Board. I  do 
not see any difficulty in the way of 
th e  Corporation asking the loanee 
company to have such a person on its 
Board. Once this law  is laid down, I 
th ink  it  should be uniform ly applied 
w ithout any discrim ination against 
an y  company, because I frankly feel 
th a t in the absence of such unifor
m ity it does become delicate for the  
colleague Directors to  nom inate a 
D irector on the Board of some of the 
Companies in which directors of 
the Corporation are interested. The 
report tells us th a t in the case of one 
company the Articles were changed 
and th a t the assets of another com
pany were appreciated w ithout the 
consent of the Corporation. Though 
these things m ay be minor, I think 
they  could have been easily avoided 
if  the Corporation had its represen
ta tive  on the Board.

Secondly, the Committee has report
ed  that in order to enable Parliam ent 
to  look more systematically into the 
working of this Corporation and 
sim ilar other Corporations, a Com
m ittee of this House should be ap
pointed. To this the answer of the 
Government is th a t for reasons al
ready stated in this House the Gov
ernm ent is of the view th a t the ap
pointm ent of such a Committee would 
no t be proper in the present stage of 
development. Sir I m ust confess th a t 
I  have failed to understand how a 
Committee of this hon. House can stand 
in the w ay of any development pro
gramme of the Government. If aav- 
thing. I feel th a t the appointment of 
such a Committee would be of great 
assistance to the Corporation, to the 
Government and to this House. I  feel 
th a t in such Corporations where huge 
public amounts are involved, Parlia
m entary control of some type or other 
is inevitable. Not only that, I feel 
it  is very v ita l and desirable. A part 
from  a n y t h ^  else it would curb the 
false feeling of sovereign ego.

Coming to the next point, the com- 
Ijiittee has recommended th a t those 

pbould not be .given

loans the M anaging Agents of wihich> 
happen to be Directors of the  Corpo-^ 
ration. To say the least, I th ink  th a t 
is a very mild recommendation or 
restriction th a t the Committee has 
proposed. I do not accept the argur- 
m ent which suggests th a t in this 
country you cannot find disinterested 
persons who can keep them selves 
away from the Managing Agency of 
the Companies to which they w ant to> 
give loans. A part from anything else,
I personally feel th a t there are so 
m any concerns where, if the Manag
ing Agents are interested in them  as 
Directors of the Corporation, then it 
would be very difficult for not only 
those directors, bu t even their cr>l- 
leagues to judge the  whole question—  
the application for loan—purely on 
merits.

H aving said this, I feel th a t this 
Committee has failed to investigate 
into the Managing Agencies of th e  
companies, i.e. the interests of the- 
Directors of the Corporation in the 
Managing Agencies of the present 
loanee companies. In  the absence of 
that, one cannot make a very rea
listic criticism of the activities of the 
Directors.

Secondly, I feel that the Committee 
has also failed to investigate the 
causes of the failure of companies 
where companies have failed to pay 
either interest or instalm ents due. 
Last tim e when the amendment Bill 
was discussed, we were told that 13̂  
companies had failed to pay either in
terest or the instalments. This re
port is conspicuously silent on th a t 
point. In my humble opinion th a t 
was the main issue on which the Com
m ittee should have commented, and 
the Committee should have said whe
ther the  Corporation has functioned 
well, has exercised its discretion pro
perly, or whether they  have failed to 
do so. Sir, ra th e r  than  tackling th e  
main and basic issues, the Committee 
has allowed itself to be fed away into* 
sm aller issues, and has tried to find 
fault w ith small things here and
there.
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“In regard to the first term  ol 
reference, the Committee has not 
found tha t the  allegations m ade 
in Parliam ent about partiality  and 
favouritism  were established, and- 
has generally exonerated the Cor
poration.”

:

“I t  has, however, made some* 
unfavourable observations to the 
effect tha t applications in which 
the Chairman or other Directors 
take interest receive more expedi
tious and liberal treatm ent and 
tha t the Corporation carries a 
bias in favour of established con
cerns with which any prom inent 
industrialist is associated.”

^  ^R  ̂# f  :
“The m aterial on which these 

rem arks are based is not given in 
the report although the Committee 
has made certain observations in 
its examination of individual 
cases, which might suggest th a t 
some favour or leniency was 
shown. Government have had 
every one of these cases most 
carefully examined and find it  di- 
flBcult to accept the view expres
sed by the Committee especially 
in regard to liberality of treatm ent 
meaning thereby larger loans or 
easier conditions not justified by 
business considerations.”

^  #  *1̂  TO f e

i h f f i

w  5WTC spr ' *(1  ̂ *w ftf fiTH?r



^071 Report
[«ft

f  I r^%  1 %̂TT ^q ’̂ n ft ^

3PT^ oiTT^R t̂' ^  ^ a r l  3 fk  ^ 3 ^ ^

• ̂  ^  3PT?ft F fW  ^

^  x ^ t €  f  €  %

OTnrr i ^  

f^^rr C ^
^  ^RT ^ r  

4 ‘, ^  JT ^ft
^

3ft^ ^  ^  ^
^  f tT tf  f^ € T f

q ? :^  3T^ C  :

“I even offered these notes to 
the hon. Finance M inister as p art 
of the report”.

^ 5 T ftr 4 > t ^  'm r  ’fti^r f ,

; I ff  #  'W 5^a ^  %

^  «IT I

t»

3rr?T^ ^  ^ «?!, ^  ^  f ^ ^ -
^  ^  ^  ^iK firff %

3TRt^ ^  ^  f^F%^n:

^  % W  3 T T ^  ^  I ^  T?:

c T ^  #  ^

3FT^ I ^  ^  ^
l(>t «̂IT ^  3ft ^ ’’fft yTiSiR

. ^  ^  ^  ^ ^  ^  ^  

3 lV ^^

..evidence ^  ^  ^

.. ^ 3 ^  111 ^  ^  W  *1̂

12 MARCH 1954 of Enquiry Committee 207 2

f  ^  ^  >ft 3T5# ?n :| ^  ^  3 T ^

^ ^ r r  ^ r r ^ i T ^ q T i  

«t»^di ^  i% «<̂ cf f^pf%^TT 3n^4t ^̂ 9% 

<H^< I;’, ^  ^*TT^ ^  ^

w t o r  OT?T ^  f ,  f?T % %qr45T

t  I ^  5RHX % srrd^
^  3 (k  ^  3T5® 3T5# ^ pt 

% ^ ,  ;3?T % ^  3rrc^T 4  I

# ’ 3 fk  f^^ft ^  ^  ^  ^  ^r^rar

7 ?: 3 F # » rr^ ^  % ^r«r
'TT  ̂ ^  "^ r I  I

^  5T|^ ^  f ^ 2: srr^^ft C  • 
^  sjTf^^RT 3 r r ^  

^ r r ^  ^yqwT f^^r ^  ^  

t o r  1

Dr. Lanka Sundaram: May I rise on 
a point of personal explanation, Sir?

■sit q ^ 5T^r«?r :

^|f t  I
Dr. Lanka Sundaram: I do not w ant

to in terrupt the hon. Member. I had  
made no personaa aspersions on Mr. 
Ambegaokar. The record is clear.

^  q j ^ P T ^ r  : ^  ^

ftr arH ^ k y ?: f

afh: ^  ^  ^rnr^ ^  ^
q^rr f^qx fT ^Tft, ^  ^

^r5TO ^  5T«  ̂C  3(h ^

q r  ^  ^  ^  ^  t
3fV?: ^  f r ^  ^  ^TTFT f w  I

5R ^  ^  ^  ÊHTST f%

I ,  ^  ^  ^  ^ 1
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7
S M  A. C. Gn]|»: Sir, the, o ther day, 

\D r. Lanka Sundaram  started  this de
ba te  an d  he m ade some personal refe- 

. rence to  me. He quoted some portions 
► at jny sp ^ c h  deUyered some, months 
. Ago—^more fhan a year ago—and I am 
. glad h e  did i t  ilnterrupUmi). Yes, I 
. am  also g lad  but, I  do no t think: 1 have 
. any  reaso n , to feel em barrassed. He
- h a s  given some personal compliments 
t a  mei fo r which I  am  thankf}:^ to 

;hijn. But, a t the. s a m e . tim e he has 
^expressed some apprehension th a t be
cause I have moved from  th a t bench 
to  this bench, there might have  been 
:Some basic change in me. He has also 
said th a t i t  is unfortunate for th « n ,..

Dfi Lanka Swidararo; Not for you.

Shri A. C. G nha:........ Yes—according
to  him, not for me—^that I haye shift
e d  here from there.

[M r, Deputy-Speaker in the chair} 

There, I was sitting with my back 
tu rned  towards him; here, I am sitting 
face to face w ith him. There, I  was 
only in a position to hear his words 
and not to see him; here, I can also 
see him  and I think his appearance is 
not so unimpressive as to make me...

S hri Baasal: I t  is more impressive 
.day by day!

Shri A. C. G nha;...............somewhat
 ̂obdurate and stolid to the finer senti
m ents which I used to en tertain  then.

• Simply because instead of sitting wUh 
my back turned to him, I am now sit
ting face to face w ith him, he need not 
apprehend th a t there m ight have been 
som e m ental volte face in  me.

B r. Lanka Snndaram: Oh, no, I did
n o t say that.

Shri A. C. Guha: Then I refer to the 
■^quotations—^what I said last time— 
Bast tim e when I m ade allegations,-— 
“’I  know my responsibility and I expect 
th a t my Government will take this 
allegation seriously and m ake serious 

•»-enquiries into this allegation.” At that 
stage, Mr. Raminarayan Singh inter- 

'xupted, *No, no*. I  reiterated, “Surely

th€0T, will hava to  ” I  am  glad th e  
Government, which p v ^  t h ^   ̂X 1^4- 
led my Government, vindicated niy 
confidence in them: they 'did hold the 
enqu iry .,

I  now stand by the re su lt,o f ,th ^ it 
enquiry. If then  I had any idea, 
rig i^  or wrong, from a  distance, now 
I s ta n d  b y  the, fincUngs of the enq\ij«y.
I do not like to be in the herd of the 
tra d itio n ^  Bourbons who were never 
to  unlearn  anything old nor to le»m  
anything new. Life is to leam  new 
things and by experience we leam  new 
things. So, I take , my stand on the 
findings of the Enquiry Committee, for 
wlpich I asked my CJovernment. W hat 
ar<e the findings of th a t Enquiry Com
mittee?

Some definite tte^ms of reference 
were given to the Committee and it  
w as expected th a t the Enquiry Com
m ittee would give their opinion on 
those findings. The other day the 
Chairm an of the Committee. Shrim ati 
K ripalani, took p art in the debate, bu t 
I regret I am not on th a t side. I am 
unable from this side to reply to the 
points she made out. On behalf of the 
Government, we have rendered our 
thanks to her and to the Committee. 
The Resolution is to the effect th a t 
Government wish to  record th e ir 
thaxiks to the Q iairm an and the 
Members of the Committee for con
ducting the enquiry and for the valur 
able assistance they have rendered.

Speaking on behalf of Governm ent,
I  cannot take the role of criticising 
the report of the Committee. I accept 
the report of the Committee as it has 
been presented before us. I accept 
w hat has been stated in the Commit
tee’s report. Today Mr. Bansal has 
referred, and I th ink  , some other hon. 
Members also referred, to certain con
tradictory rem arks in the report. Mr. 
Bansal also stated th a t the Committee 
was working w ith a sort of split 
personality. I do not like particular
ly  to place before the House the ccm-» 
tradictory rem arks in the report. I  
appreciate th a t it m ay be quite difil- 
cult for them to come to any definite 
opinion on manv m atters. Shrim ati 
K ripalani herself adm itted the o ther
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“I t is not always very easy to es- 
tablM f nepotism and favourttism ” and 
th « « b y  Jadtnittm g 4iow difficult it  ̂ is 
to ppov*^ a c a ^  of favouritism / and I 
can ‘taktf it  th a t she said this in view 
o f the wbrdin^t artd^ findhiKs o f the 
Cbrtimittee’s Site knows tha t
’the  -Com m ittee’s repo rt has not gi;ven 
any definite verdict th a t  the charge of 
nepotism  or favouritism  has been e»> 
taWished, and the lamwajfe of the 
'G overnm ent Resolution also san{dy 
says th a t th e  charise has no t been es
tablished and the Committee has ge^ 
nerally exonerated the Corporation of 
th 6 charge. I would Uke the House 
to  take note of th 6 word “generally**. 
The charge has not been proved to be 
definitely established, and* the Chdir- 
m dn of thef Committee, expressing h e r 
grievance over the  Government 
Resolution, admits that it has not been 
possible to establish it or to prove it.

W hat are the findings of the Com
m ittee? Mr. Bansal referred to 
Chapter IV; That is really the chap
ter dealing with the different charges. 
O ut of eight charges, only on one 
charge, that is, charge No. 7, which 
is of a very mild nature— (and not so 
much of a lapse on the part of the 
Corporation but of the Government, or 
ultim ately of the Parliam ent),— t̂he 
Committee has said, “Now the Gov
ernm ent should indicate the sector of 
industry which should be encouraged 
by this Corporation.” That is the only 
-charge which the Committee has par
tially  admitted to have been proved. 
If  the hon. Members take care of read
ing Chapter IV dealing with the signi
ficant charges, they will find tha t the 
C om m itt^  has not been able to say 
anjrthing against the Corporation, and 
in  most cases they have categorically 
e x o n e ra te  the Corporation—on seven 
charges out of eight. Then the  Com
m ittee has mentioned certain cases 
w here the Corporation has used its 
discretion— t̂he discretion which the 
Corporation has inherently got as its 
right by the Act passed by this P ar
liament. One may disagree in certain 
respects about the u s3 of the discre
tion in this place or tha t place. Ohe 
m ay even adm it that there are margi
nal cases, but I would humbly ask this

House to find one-single  ̂ sentencR in  
the report w h e ie^ ^ w C o m m ittee  has. 
said th a t the Corporation has- > acted 
mala fide, or a Director, or Managing 
Director or anybody connected w ith 
the Corporation has defalcated or mis
appropriated any money of the Cbt- 
poration.

Sir, except Sodepur all the - invesi- 
m o its  ace sound. For the present I  
would like to  exclude Sodepur fromr 
the discussion, because we have n o t 
been able to come to any deoisioa 
abotft Sodepur. Mrs. K ripalani and  
some other hon. Members also m ade a  
grouse th a t w ithout deciding. Sodepur 
Government was anxious to ptibUsh 
their Resolution. Sir, we have no ixesi-r 
ta tion  in saying th a t we are not happ^' 
about th e  Sodepur rnvestsnaent. O ut.ol 
so m any investments, out of about 13tt 
or 135̂  loans, if one or two loans have 
not proved quite- satisfactory, I  do 
not think th a t is a serious lapse on th e  
part of .any organisation. Most of the  
commercial banks also might have 
got a few of their investments going 
wrong. At least when hon. Members 
have heard so much about bank fafl- 
ures in Bengal and other parts of 
India, they m ust have realised how 
m any of the investments of these com^ 
m ercial banks have gone wrong.

The M inister of Finance (Shui C. Dl 
Deshm okh): There is a column for
“bad debts” in the balance-sheet

Shri A. C. Guha: There is a column 
for ‘bad debts’ in the case of all com
mercial institutions. For the present 
I will exclude Sodepur from  the pur
view of the discussion here.

0 r .  Laodca Smtdaram: W hat is th e  
tjotal investment in Sodepur today! 
Rs. 67 lakhs.

Shri A. C. Goha: Then. Sir. w hat are  
th e  cases mentioned here? I have 
said tha t one may call them m arginal 
cases. But we should also rem em ber 
th a t the Industrial Finance Corpora
tion is a new experiment. We started 
on a new venture; to try  a new thing. 
This House passed the Act setting ui> 
the Industrial S ta n c e  Corooration sa 
an autonomous body. N aturally an  
autonomous body m ust have some in -
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itiative. some authority  to regulate its  
own affairs.

I  would have accused the Corpora
tion  if there had been so many cases of 
such investments. Dr. Lanka Simdar> 
am  has used certain language which 
would mean th a t some of the staff or 
the  Directors or Dhe Managing Direc
to rs of the Corporation should be sac
ked. tha t they were guilty of some 
crim inal offence. I can enlighten this 
House th a t out of Rs. 1.17,00,000 due 
as interesU—of course excluding Sode- 
pu r Glass Works—only about four 
lakhs are now pending. So Rs.
1,13,00,000 of interest has "been realis
ed- For any investm ent body, I think 
th a t would be taken as very soimd 
working of th a t body. Similarly, of 
th e  instalm ents due. I th ink  it  is 
only Rs. 19,00,000 now outstanding: 
a ll the  o ther instalm ents have been 
realised.

An Hon. Member: W hat is the total 
of th e  instalments?

Sliri A. C. Guha: I think it is about 
Rs. 80 lakhs, or something like th a t  
Considering the financial position of 
the  Corporation. I th ink  there is no 
occasion for this House to take an al
arm ist view. In  the first reoort of the  
Corporation we find: “The field of in
dustrial finance in India is relatively 
new  and previous experiments in this 
field have not been encouraging as 
witnessed by the experience of the 
T a ta  Industrial Bank. Sim ilarly the 
assistance given under the S tate Aid 
to  Industries Act has not been encour
aging and the Central Government in 
the ir report) recorded the fact th a t in 
tw o provinces a substantial part of the 
advances proved irrecoverable”, so on 
and so forth.

I  should also like to sta te  here that 
in, United Kingdom there are two in
dustria l corporations: one the Indus
tr ia l and Commercial Finance Corpo
ration  catering to sm aller industries 
and the other, the Finance Corpora
tion  for Industries catering to bigger 
industries. The Chairman of the la tte r 
corporation, a t  the second annual gene
ra l meeting said: “The Corporation
la  not a philanthropic institution

with obligation to finance w ithout 
any reference to the ultim ate financial 
result bu t i^ is not suggested for a  
moment th a t the Corporation has been, 
aiming to earn  extravagant profits”. I. 
th ink  I may claim th a t the Industrial. 
Finance Corporation has acted neither 

a philanthropic body, nor simply 
as a financial organisation to earn  ex
travagant profits; it has been working: 
a  middle path  with the sound principle 
of helping the industries as fa r as pos
sible.

I t has been said th a t so many con
cerns connected w ith the Directors of 
the  Corporation have got accommoda
tion from  the Industrial Finance Cor
poration. During the last two or three 
days, I have tried  to do some resear
ch work into the working of the diff-^ 
eren t financial organisations of seve
ra l other countries, I have looked into 
th e  working and constitution of th e  
finance organisations of the Unitfed 
Kingdom, United States of America,. 
Belgium, A ustralia and Canada, 
U nited States, of course, stands on an  
altogether different footing because 
there they have got) m any finance cor- 
porfitions and all are  Government 
bodies, entirely under G overnm ent 
control and there is no question o f  
there being any Director. I th ink  the? 
nearest approach would be the tw »  
corporations in the United Kingdom, 
and also periiaps in Pakistan which ia 
more or less on the same lines as ours^ 
Nowhere have I found any ban on di
rectors, or any concerns connected) 
w ith the directors, getting any loan 
from the corporations. Nor is there* 
any  ban in the Indian Acti also onth isi 
Nowhere in any country is there any 
ban on concerns connected with the- 
directors getting an accommodation, 
from the industrial finance corporation. 
Now, it is before this House to deci
de; if the House decides later on th a t 
there should be a complete ban, th a t  
is for the Industrial Finance Corpo
ration to follow the m andate and  
there will be no option left to th e  
I.F.C. But so long as the Act stands 
as it is, we cannot accuse them  for 
having given some loans to  concerns 
connected with the Directors.
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Then, w hat is the connection of 
these Directors? A t least three of 
fhese Directors^ whose nam es have 
been mentioned by Dr. Lanka Sundar- 
am, are not directors of any of the 
loanee concerns. Prof. Gadgil’s, nam e 
has been mentioned in this connection. 
He is not even a director of th a t co
operative company.

Dr. L aaka SoBdaram: All this is
from  the Report, not from my imagina
tion.

Shri A. C. Guha: A t least three of 
them are m ere shareholders of the 
loanee concerns. Except perhaps on© 
gentleman.

Shri Bansal: That is a co-operative 
society.

Shri A. C. Guha: Except for one 
gentleman, the total value of the inte
rest of these Directors in the loanee 
concerns would be only 0105 per cent, 
of the total capital. So, simply be
cause some Director might have been 
somehow connected with some con
cern, one cannot say it is giving some 
undue advantage to that concern.

Shri T. N. Singli: But w hat about 
the one exception? '

Shri A. C. Guha: Sir, I do not like 
to be interrupted.

In the Banking Companies Act, to 
which much reference was made, the 
provision is tha t any concern connect
ed with the director of any bank 
should not get any unsecured loan— 
and cannot; it should be a secured 
loan. The Industrial Finance Corpora
tion never gives any unsecured loan. 
So from the point of view of the pro
vision of the Banking Companies Act 
also, the Industrial Finance Corpora
tion has not acted in any prejudicial 
m anner or wrongly.

Then, Sir, another accusation is tha t 
uniform ity has not been maintained. 
Shrlm ati Sucheta Kripalani herself 
said thali day: “Undtormity of trea t
m ent had not been accorded by the 
Corporation. It is nothing very un
usual. I t happens all over the world.” 

8 P.S.P,

An Hon. Member: Taxpayer's
money.

Shri A. C. Guha: I t  is not all tax
payer’s money. That is w hat I am 
coming to.

Neither is it na tu ra l psychologi
cally, nor is it possible materially. 
M aterial conditions, I should say 
financial conditions or commercial 
conditions, would vary from one con
cern to another concern. The appli
cation of a particu lar concern might 
have been rejected for seven reasons. 
For another concern, ou^ of these 
seven only two m ight "have been 
there, bu t there may be some other 
reasons which would extenuate for 
the presence of the two reasons. So 
there m ay not be uniform ity of con
ditions to ensure imiformity of treat
ment. And as the Chairm an of the 
Committee herself has admitted, it if 
not a t all possible, not even psych<^ 
logically, not even m aterially, and 
circumstantially.

Another thing that Shrim ati Sucheta 
Kripalani has mentioned is that we 
hW e published the Resolution along 
with the report. I think Shri N. C. 
C hatterjee also mentioned this. I am 
sorry these ISwo hon. Members, after 
making some accusations, are not pre^ 
sent in this House.

Dr. Lanka Simdaram: May I  just
intervene, Sir? Shrim ati Sucheta 
Kripalani has authorised me to convey 
through you to the House th a t she has 
to go to Calcutta to keep a prior en

gagement, not knowing tha t this de
bate will be commg today.

»fp. D epnty-Speaker: W hatever the 
hon. Minister says will be conveyed to 
her.

Shri A. C. Giilia: I should have lik
ed her presence; that would have given 
me some more inspiration.

The grievance against the Govern
ment is that the Government have 
published the decision along with tlie 
report. But, in most cases, the grie
vance has always been th a t some re
ports are published and Gtovernment
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are  not able to form ulate their policy 
and do not implement th e  recommen
dations. Here, the  Government have 
been prom pt and Government deserve 
commendation. T hat has now prov
ed to be an offence of the Government!

Dr. Laaka Simdaram: You are there 
to defend, holding the baby.

Shri A. C, Chiha: I should like the 
House to rem em ber one thing. The 
Industrial Finance Corporation is a 
credit organisation and we do not like 
this body to be kept as if in the dock 
for any indefinite period w ith some 
accusations hanging over it, and with
out the Governm ent coming to  any de
cision. So, we thought th a t the Gov
ernm ent should come to a decision and 
publish it  along with the report. I 
regret very much th a t there was real
ly some delay. I  am  no t sorry in trin 
sically for the delay because we w ant
ed  to  give th is report due considera
tion. Really, this report w as consider
ed a t several stages a t the highest 
level and th a t was the cause for the 
delay. If we had allowed th is report 
to be dealt w ith in a cursory and rou
tine m anner, the report along w ith the 
Resolution m ight have been published 
much earUer. But, we w anted to give 
proper im portance to  this repo rt and 
to th is Industrial Finance Corporation. 
We took care to go through the report 
carefully and consider it in different 
stages and in different levels. T hat 
was the cause of the delay.

Then, swne hon. Members have tak
en  exception to the  wording of the  Re
solution, a t least the  first portion of it 
regarding the charge of nepotism and 
favouritism. I have already stated 
th a t the Chairm an of the Committee 
herself said here th a t the charge is not 
so easy to be proved, adm itting there
by th a t the Committee had not been 
able to prove the  charge definitely. 
Further she said,

“We w anted to be m oderate be
cause we were dealing w ith the 
Industria l Finance Corporation 
which was new to  us. Again—** 
“I t is in a sta te of infancy and so 
we were m oderate in our langu^ 
age.”

This is w hat she said. If for w rit
ing the report the Committee had, and 
wisely so, this consideration before 
them, how can she or any Member of 
th is House expect the  Government to 
use im moderate words? If the Com
m ittee thought it prudent to use mode
rate  language because they w ere deal
ing with a credit organisation, how 
can they expect th a t the Government 
which is in a much more responsU)le 
position would use im m oderate words?

Some Hob. Members: A very good
argument.

Some Hob. Members: W hat an argu
ment!

Shri A. C. Cuba: I would like the 
House to rivet fiieir attention more on 
the im plem entation of the recommen
dations. I shall deal with th a t portion 
la ter on.

Shri Nambiar (M ayuram ): I t  is al
ready 7-30. He says he will reply later 
on.

Mr. Deputy-Speaker: Hon. Members 
who have made a num ber of obser
vations m ust be patient to hear the 
replies.

Shri A. C. Guha: I shall try  to be 
as brief as possible. O ther accusa
tions have been about some of the 
deals or investments. I should like to 
sta te  here th a t these five or six deals 
which have come under criticism here 
were almost the first few loans that 

were granted by the Corporation after 
it w as set up. Ju s t a t the initial stage 
the Corporation or the Government 
were not so sure abouU the procedure 
or about the working of the Corpora
tion. The Managing Director who was 
then in charge is no longer in th e  Cor- 
iporation. And th e  M inister or the 
two M inisters—though, in fact, th is 
Corporation functions under the F in
ance Ministry, both the  M inistries of 
Finance and Industry  are coord inat
ing the work of th is Corporation—who 
w ere then in charge are no longer 
even in the  land of the living. _

Dr. T Simdaram: One of them
is here on this side.
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Sliri A. C. Guha: No, no. He came 
a t a la ter stage.

I th ink  Dr. S. P . Mookerjee whUe 
speaking as the Industries Minister 
two years after the setting up of this 
Corporation paid some praise and  com
m endation on the floor of this House 

to the work of this Corporation.

Dr. Lanka Sundaram  the other day 
worked himself up to a high pitch, imi
tating  ahnost B urke impeaching War
ren Hastings or Clive. He said: "I 
accuse the Government”, “I charge the 
Grovernment”, “Is it not a fact”, “Is it 
not so” etc. In  this way he w ent on.
I will not have the time to deal w ith 
all those charges individually, bu t I 
can say he got only a distorted ver
sion of some of the things. I can say 
he only got a disfigured, discoloured 
one-sided picture of the shield.

I can only cite one case. There was 
one K am ik in  the Corporation. Dr. 
Lanka Sundaram  thought he was a 
relative of the Managing Director. The 
present Managing Director has got a 
relative K am ik but he is not in the 
Industrial Finance Corporation, but 
he is an Advocate in Poona, Dr. 
Lanka Sundaram  was searching for 
onomatopoetic meaning, and correlat
ing names and words to And out rela
tions. Suddenly he grew eloquent 
about Ambegaokar, and said th a t he 
was ignorant about the identity or 
personality  of Ambegaokar. He m ust 
have been under the impression that 
Ambegaokar m ust have some relation
ship w ith the Managing Director, 
whose nam e is Sonalkar.

Dr. Lanka Sundaram: On a point of 
personal explanation, the hon. Minis
ter is suggesting that I have suggested 
tha t the Managing Director and Mr. 
Ambegaokar are  related. I have got 
the record here. I said nothing like 
that.

Shri A. C. Grnlia: I have not said
that he suggested i t  I was simply 
saying tha t there m ight have been 
some such impression in his m ind be
cause of the sim ilarity  of names.

Then he asked bow m any of the 
staff are related to the Managing Dir
ector or to the Directors. I  th ink  I 
can say tha t none of the staff is r e s 
ted to the Managing Director o r any 
of the Directors. Of course about the 
la tte r I am not so sure.

Dr. Lanka Sundaram:
before you say.

Make sure

Shri A. C. Guha: B ut I th ink  I can 
say. tha t none of the* staff is r e l a ^  to 
any of the Directors—at least not to 
the Managing Director—though i t  is 
not possible for me to vouchsafe ab
solutely about' the Directors. And th a t 
by itself should not be taken as a dis
qualification for any person. As fa r 
as I have been able to ascertain, none 
of the  staff is related to any of the 
Directors.

Shri Nambiar: We w ant to know
w hat will happen in the future.

Mr. Depaty-Speaker; Order, order. 
Enough with the p resen t

Shri A, C. Guha: Now I come to the 
implementation of the re p o rt

Excluding Sodepur, there are..

Dr. Lanka Sundaram: Will you
please give us the Dotal investm ent in 
Sodepur? The House is interested in 
that.

Shri A. C. Guha: Excluding the one 
E^elating to Sodepur. there are about 
thirty-four recommendations, and le a n  
say we have accepted almost all of 
them.

An Hon. Member: Very good.

Shri A. C. Guha: W hat are the re 
commendations tha t have not been 
accepted. ShrimaU Sucheta Kripalani 
had pointed out one recom m endation 
to the effect th a t any concern taken 
over by the Industrial Finance Corpo
ration should not be sold or disposed 
of, w ithout the consent or approval of 
Grovemment. The CJovernment Be- 
solution says that only one concern 
has so far been taken over by the In
dustrial Finance Corporation, and It is 
prem ature now to form ulate a definite 
policy and impose it on the Industrial
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Finance Corporation, which is an  auto
nomous body, and  which should for- 
miiOate its own policy. As for th a t 
one c o n « m , the Sodepur Glass Works,
I  can assure the House th a t Govern
m ent are very m uch seized of the 
m atter, and nothing will happen w ith
out the full consent and  knowledge of 
Government. We are very much se
rious about the Sodepur Glass Works, 
and I  th ink  the Corporation has re
cently set up a negotiating committee 
to  go into th is m atter. I can f ra n k ^  
adm it th a t about the investm ent m 
the Sodepur Glass Works, we are not 
so happy, b u t...........

Dr. Laid» S w iiaram : W hat is tiie
total? Why are you shielding that? 
W hat is the investm ent made up to 
datle?

Sliri A. C. Guha: The to tal loan
given to the Sodepur Glass Works 
will be near about Bs. 50 lakhs.

Shrt Nambiar; V ery small.

Shri A. C. Guha: Compared to Rs. 15 
crores, it is ra ther small.

Shri Tulsidas (M ehsana W est): I
th ink  i t  is more than  Rs. 50 lakhs.

Dr. Lanka Sundaram: On page 68 of 
the  Report, the figure is aiven at 
Rs. 64 lakhs.

Siiri A. C. Goto: T hat is no15 all 
loan. I am saying the  to ta l loan given 
to  th a t concern is Rs. 50 lakhs. A fter 
i t  was taken over by the Coriporation, 
they m ight have pu t some more 
money into it.

Dr. Lanka Sundaram: I am anxious 
to know the total investment.

Shri A. C. Guha: I have not got
th a t figure w ith me now.

Some hon. Member from th a t side 
in tem ip ted  and asked............

Dr. Smidaram: W hat is the
to tal investment?

Shri A. C. GiilMi: I have ju st got the 
Qgures. I t  is Rs. 85 lakhs, including 
lu te re^ .

Some hon. Mwnber from  th a t side 
in terrupted  and asked, w hat about the 
taxpayers’ money. Here also, I think, 
m ost of the Members are under a mis
apprehension. When the Industrial 
Finance Corporation was first started, 
Government had only 20 per cent, of 
the shares, while 80 per cent, of the 
shares were held by other bodies, in
cluding the 20 per cen t of the shares 
held by the Reserve Bank, which then 
was not a nationalised institution. B ut 
now, 40 per cent, of the shares are 
held by Government, including the  Re
serve Bank’s share of it; and 60 per 
cent, of the shares are held by private 
bodies, tha t are entitled to send their 
directors; and these directors are 
elected by the shareholders. So, it is 
not as if the Industrial Finance Cor
poration is handling only Government 
money or only the taxpayers^ money.

Shri Raghavaciiari: Whosoever’s
money it is, it  m ust be handled pro
perly.

Mr. Dcputy-Speaker: When hon.
Members say tfaat the taxpayers’ mo
ney is wasted, is it not open to the hon. 
M inister to say th a t the  taxpayers 
money is only 60 per cent, and not 40 
per cent...............

Shri A. C. Guha: Not 60 per cent. 
Only 40 per cent., including 20 per 
c e n l shares held by the Reserve Bank.

Shri V. P. Nayar: Others ^ o  not pay 
taxes.

Mr. Deputy-Speaker: T hat is one
piece of argument. He argues th a t 
way. Then w hy do hon. Members 
raise a particular point and are im
patient when it is answered?

Shri Tulsidas: I t  is not correct also.

Dr, Lanka Sundaram: Mr. Tulsidas
says it is not correct.

Mr. Deputy-Speaker; There cam ot 
be a running commentary like tnis. 
If  i t  is not correct, it is not correct.

Shrt A. C. Guha: The loans which
have been referred to freqtrently in 
the House were all transacted during
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the first few months, In the la te r p art 
of 1948 or early  in  1949. Then the 
present Managing Director was not 
there. So he should not be the target 
of a  special a ttack  on the  score of 
those investm ents. He came, I  think, 
in  June 1951 or thereabouts. There 
has been no suggestion in the Commitr 
tee’s report th a t the Managing Direc
tor o r the Chairm an or the Board has 
done anything dishonest. The Com
m ittee has ra ther definitely sta ted  th a t 
there  is no .......

/
Dr. S. N. Sinha (Saran  E ast): We 

have no evidence about it.

Shri A. C. Gaha: ‘We have no evi
dence to indicate to w hat extent can
vassing was done by members of the 
Executive Committee.* They have no 

 ̂ proof—^nothing— t̂o indicate th a t canvas-  ̂
' sing was going on.

Shrt Nambiar: May 1 know. Sir,
whether the clock is fast or we are sit
ting  late? ^

Mr. Depaty-Speaker: There is do

^  harm. Hon. Members have been say
ing th a t we are spending so much of 

I the  public money. Let us sit some 
' tim e more.

Shri A. C. Goha: I think, Sir, the 
most significant recommendations of 
the Committee were: (1 ) the appoint
m ent of a whole-time Chairman, (2 ) 
the recommendation about the con
centration of power in the hands of the 
Managing Director, and (3) the power 
of the Executive Oommitftee. As re 
gards the appointment of a whole
tim e Chairman, we have accepted that 
recommendation, and as such, the sec
ond autom atically dissolves itself. That 
has been stated in the Resolution. As 
regards the th ird  recommendation also, 
i.e. the power of the Executive Com
mittee, there also we almost accepted 
it in the spirit. They have suggested 
th a t the nam e ‘Executive Committee’ 
should be changed to 'Loan Committee*. 
So we have said that this question of 
the change of nomenclature will he 
considered later on a t the time of 
amendment of the Act Sir, you know
8 P.S.D.

there is a provision In the  Act for an 
Executive Committee, and some func
tions have been provided there. I t  is 
for the Board la te r on to  regulate the 
functions and activities of the Execu
tive Committee. We cannot on behalf 
of Government say tha t the Board 
should not act through any sub-com
m ittee or any committee of its own. 
T hat option should be left to the 
Board. So only in  regard to th a t por
tion w here the  Committee have sug
gested th a t the Executive Committee 
should not be allowed to  do something, 
have we said th a t th a t should be 
left to the  Board to decide. We can
not pu t a  blanket ban on the Board 
functioning through some sub-commit
tee of its own. Otherwise, we have 
accepted all the th ree significant and 
relevant recommendations of the Com
mittee.

I  think 1 should now conclude. I 
should again refer to Dr. Lanka Sun- 
daram . He has proceeded on a wn>ng 
logic.

An Hon. M em ber Always.

Shri A. C. Goha: He has proceeded
On a wrong premise and has come to 
a conclusion through a wrong syllo
gism. Sir, 1 can say th a t he has pro
ceeded more or less on the lines of our 
classical Indian logic:

‘T arb a to
Vinhiman dhum at”—“̂The m ountain is 
on fire; because of the smoke”. Now, 
smoke can come from m any other 
things, for example, from the pipe or 
cigar of Dr. Lanka Sundaram . So 
when we see some smoke coming out 
of Dr. Lanka Sundaram ’s oipe or cigar, 
we should not conclude th a t Dr. Lanka 
Simdareim is on fire. (Interruptions). 
So. I think, I can assure the House 
th a t the I.F.C. is not on fire, as appre
hended by Dr. Lanka Sundaram, be
cause of some smoke or smoke-screen 
there.

Dr. Lanka Sundaram: May I  ask one
question? How soon do Government 
propose to publish their resolution on 
the Sodepur Glass Works?



Sliri A. C. Guha: I  adm it this is a nally, are  more anxious than  Dr.
difficult proposal; I  cannot give any Lanka Sundaram  about this,
definite time. But, we are  trying to adjourned till One

^   ̂ of the Clock on Saturday, the 13th
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ble. The Gtovemment, and I  perso-
MarcK 1954.




